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any complaints from the general investors regarding
misappropriation of their hard earned money by the
companies which had collected the funds through their
public issues by way of providing fictitious information
regarding their future prospects in their offer documents:

(b) if so. the details thereof, and

(c) the action taken by the Government to safeguard
the interests of the general investors?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) Complaints have been received
by SEBI of misleading information on future prospects
in the ofter document of the issuer companies.

(b) and (c). SEBI guidelines prohibit future
projections by companies except under specified norms.
In order to safeguard the interests of investors, SEBI
has tightened the entry norms for companies accessing
the capital market so ‘that only quality issues enter the
market. On the recommendations of the Malegam
Committee, SEBI has issued guidelines for more
stringent disclosures of the financial accounts of the
issuers. In cases of mis-statements or suppression of
material information SEBI initiates action such as
withdrawal of acknowledgement card, giving option to
investors to withdraw from the issue or even directing
the issuer companies to refund the subscription amount.

[English]
KVIC

530. SHRI G. VENKAT SWAMY : Will the Minister
of INDUSTRY be pleased to state :

(a) whether Khadi and Village Industries
Commission is facing financial crises; and

(b) if so, the details thereot and the steps taken by
the Government to remedy the situagion?

THE MINISTER OF INDUSTRY (SHR! MURASOLI
MARAN) : (a) No, Sir.

(b) Does not arise.

FERA Violations by ITC

531. SHRI SANAT KUMAR MANDAL : Will the
Minister of FINANCE be pleased to state :

(a) the outcome of the probe conducted into the
affairs of the ITC Ltd., Calcutta for FERA violations to
the tune of millions of dollars;

(b) whether the whole episode has exposed the
role of public financial institutions in governance of the
company;

(c) if so. what action has been taken or proposed
to be taken against the Directors of these Financial
Institutions on the Board of ITC Ltd. both serving and
retired;
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(d) whether a joint team of enforcement Directorate
and CBI went to Singapore to probe ITC Global's role
in the alleged FERA violations and siphoning of funds:
and

(e) the findings of this team and the stage at which
the matter stands at present?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (c). The investigation under
the Foreign Exchange Regulation Act, undertaken by
the Enforcement Directorate  against M/s. I.T.C.'Ltd.,
Calcutta. are continuing. Action as  envisaged under
the law is proposed to be taken.

(d) No, Sir.

(e) Does not arise.

Schemes for Handloom Weavers

532. SHRI BHAKTA CHARAN DAS : Will the
Minister of TEXTILES be pleased to state :

(a) whether the Government have prepared any
scheme for including the handloom weavers in the on-
going schemes of rural development programmes:

(b) if so, the details thereof; and

(c) the allocation made for each scheme during the
last two years and for 1996-97, State-wise, particularly
for Orissa? ) '

THE MINISTER OF TEXTILES (SHRI R.L.
JALAPPA) - (a) and (b). In May, 1993, the Government
of India had announced programmes for provision of
looms to loomless weavers, houses to houseless SC/
ST weavers, training for skill upgradation to weavers
and setting up of Common Facilities Centres under the
various on-going Rural Development Programmes.

(c) No separate allocation have been earmarked
since the proposed assistance is expected to be met
out of the existing allocation for the programmes at the
DRDA level.

Probe into Banks Collusion in Shoe Scam

533. SHRI RAM SAGAR :
SHRI JANG BAHADUR SINGH PATEL

Will the Minister of FINANCE be pleased to
state : '

(a) whether the attention of the Goverhment has
been drawn to the newsitem captioned “Police probe
reveals banks colluded with firms in shoe
scam appearing in the Economic Tmes dated October
8, 1996;

(b) whether any enquiry has been conducted into
the lapses;
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(c) it so, the details and the outcome thereof;: and

(d) the action taken against the persons found
guilty?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) Yes. Sir.

(b) to (d). The information is being collected and to
the extent available will be laid on the Table of the
House.

[Translation]
Export Growth

534. SHRI SHIVRAJ SINGH CHAUHAN
SHRI RAMESHWAR PATIDAR

Will the Minister of COMMERCE be pleased to
state

(a) the impact of new Import and Export Policy on
export trade and the value of the export undertaken
from April, 1996 till date in various sectors;

(b) whether export to such countries having
common currency has increased:

(c) if so, the details thereof; and

(d) the steps proposed to be taken to improve
export?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) The
impact of the Exim Policy as rfeflected in the levels of
exports appears to be favourable. Indian exports (as
per latest available DGCIS data) for April-Sept./96
are valued at US $ 16.14 billion which represents a
growth of 9.9% over the export level of US § 14.68
billion for April-Sept., 1995.

(b) and (c). India's exports to all principal regions
in the world have increased excepting Eastern Europe.
Trade Data as received from DGCI&S is indicated in
Indian Rupee terms. Denominated in dollar terms, tor
purposes of comparison, India's exports to principal
regions during April-August, 1996 (which is the latest
period for which data is available) is given below -

Value in US $ million

Region 1995-96 1996-97
(Apr.-Aug.) (Apr.-Aug.)
West  Europe 3677 3763
Asia & Oceania 4753 5358
Amaerica 2524 2999
Africa 592 672
East Europe 532 487
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(d) Export promotion is a continuous process and
steps are being taken to boost exports in consultation
with trade. industry and other concerned institutions.

[English]
Bungling in Hazaribagh Banks

535. SHRI JAlI PRAKASH (Hardoi)
Minister of FINANCE be pleased to state :

o Will the

(a) whether the attention of the Government has
been drawn to the newsitem captioned “Bunglings
detected in Hazaribagh Banks" appearing in the
Hindustan Times dated October 5, 1996;

(b) if so. the facts thereof and the action taken by
the Government thereon:

(c) whether any proposal to undertake a survey of
commercial banks in the country is under the
consideration of the Government to detect such more
cases; and

(d) if so. the details thereof and if not the reasons
therefor?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) - (a) Yes. Sir.

(b) to (d). The information is being collected and
will be laid on the Table of the House.

Supply ot Coal to SAIL

536. SHRI ANNASAHIB M K. PATIL : Will the
Minister of COAL be pleased to state :

(a) whether Coal India Limited (CIL) has decided to
stop coking coal supplies to SAIL, under the credit
system because of mounting arrears and consequent
cash  crunch and introduced a cash and carry system;

(b) if so, the details of the arrears of payment
outstanding against major steel units, unit-wise;

(c) the reasnns for non-payment of dues by SAIL;

(d) the steps taken for realisation of arrears and
results thereof: and

(e) the steps taken by the CIL to improve its coal
supply services?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) Coal India Limited
has introduced a Cash and Carry system for supplies
of coal from Bharat Coking Coal Limited (BCCL) to the
units of Steel Authority of India Limited (SAIL) since
15.10.96. Other coal subsidiaries of CIL, however,
continue to supply coal to steel plants as per the earliar
system.

(b) Details of the arrears of coal sale dues
outstanding against major Steel Plants, unit-wise as



